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THB UNTVERSITY OF HEALTH SERVICES
‘ ACT, 1986*

ACT No. 6 OF 1986,
[7th April, 1986]

An-Act to provide for the establishment and incorpo-
ration of a Teaching and Affiliating University in
the State of Andhra Pradesh for the purpose of

- ensiring  Efficient and Systematic  Education,
Training and Research on the Allopathic and

Indian Systems of Medicine, Dentistry, Pharmacy
and Nursing,

Be it enacted by the Legislative ‘Assembly of the
State of Andhra Pradesh in the Thirty-seventh Year of
the Republic of Indiz as follows:--

CHAPTER-I
Preliminary.

L. (1) This Act may be called the University of short tus,
Health Sciences Act, 1936. : ’ axtent gnd

. ment, .
(2 It extends to the whole. of the State  of
Andhra Pradesh.

'(3) It shall come into foree on such date as the

Government may, by notification in the _dndhrq
Pradesh Gazerte, ‘appoint. _ '

2. Iﬁ this Act, and in all S_tatutés, Ordinances and Pefinitions.
gulations, unless the context otherwise requires,—

(&) “Academic Council” ‘means the ‘Academic
€Council of the University ; - '

.* Received 'the a.sspntvof the Governor on the 5th April, 1986.
- For Statement of Objects and Reasons, please see the 4p

Pradeskh Gargette, Part IV-A, Extreordinary, dated the 27th Mn.rch‘,
1986, at pags 52, '
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(b) “affiliated college” means a college affiliated
to the University as providing courses of study
qualifying students for admission to University
examinations in accordance with the Regulations
prescribed ; ?

(©) “appointed date” means the date appointed
under sub-section (3) of section 1 ;

(d) “approved institution” means a hospital,
health centre or such other institution recognised by
the University as an institution in which a peison
may undergo training, if any, required by a course of
study before the award of any medical qualification
by the University ; i

(¢) “Authority” means any Authority of thé
University specifiea in section 18; .

(f) “Centre” means a centre established by the
Executivz Council ;-

(2) “collegz” means a college established and '

maintained by, associated with or recognised by the
university;

(h) “Dean” means thz dean of a faculty;

(i) “department” means a Department of a
College established by the Executive Council ;

) “government” means the State Government
of Andhra Pradesh ; . ' '

) “health science” ‘means the modern and

Indian systems of medicine in all their branches .

concerning preventive, promotive, curative and reha-
bilitative services ; - "

() “hoste]” means a unit of residence for the
students of the University maintained or recognised
by the University in accordanae with the conditions
presciibed ; . L.

() “Tndian systems of medicine” include Ayur-
veda, Unani, Homeopathy, Naturopathy, Yoga and

such other disciplines as may be prescribed;

»?2
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(n) “institution” means an academic institution,
not being a college, maintained by the University ;

(0) “modern medicine” means allopathic medi-
cine inclusive of dental medicine, dealing with different
subjects in non-clinical, para-clinical and clinjeal
specialities and includes training of para-medical
personnel at the collegiate level in nursing, genetics,
bio-medical and Public Health Engineering”’,

(P) “notification” means 2 not'fication publi-
shed in the Andhra Pradesh  Gazette and the word
“notified” shall be construed accordingly : X

(@ “prescribed” means prescribed by  the

%

Statutes, Ordinances or Regulations ;

. (1) “Principal” means the head of a college or
an instrution ;

. {8 “Registrar” means the Registrar of the
University ; -

(t) “schedule” means the Schedule appended
to this Act ;

(w) “student” means a- person who is enrolled
for studies in one of the Colleges or Centres of the
University and pursues studies byattending the pres-
cribed courses; -

-, (W) “University” means the University  of
Health Sciences established under section 3 ;

_ (x)_“Universit}t Campus” means the area com-
puised within such limits.of the Headguarters of the
University as may, from time to- time, be notified by

“the Government in the Angdhrq Pradesh Gazette :

() “University College” means a college estab-
lished or maintained by the University inchglding‘ the
bospital attached thereio and . providing courses of
study qualifying students for admission fo University
cxammations in accordance  with the - regulationg
p:escribed.




The Unlver-
* Y.

CHAPTER-II
The University

3. (1) There shall be constituted in and for the
State of Andhra Pradesh a University by the name
of the Umversity of Health Sciences which shall
consist of a Chancellor, 2 Vice-Chancellor, a Rector,
if any, an Executive Council and an Academic

Council. .
(2) The Headquarters of the University shall be

at such place in the State as may. be notified by the-
Government and 1t may establish campuses at such

other places within the State as it may deem fi’.

(3) The Univérsity shall be a teaching and affi- -

liating University.

(4) The University shall be a body corporate,
having perpetual succession and a common seal and
shall sue and be sued by the said Corporate name.

(5) In all suits and -other legal proceedings by

or against the University, the pleadings shall be signed

Objects - of
the TUniver-
sity.

or
ng of
the Univer-
aity.

and verified by the Registrar and all processes in
such suits and proceedings shall be issued to and
served on the Registrar.

4. ‘The objects of the University shall be—

(i) to maintain a waiform curriculum in .all the
institutions affiliated to it ; .

(ii) to conduct a common entrance examination

to the courses in all the institutions affiliated thereto;

and
- {iii) to improve the standards of Medical Edu-
cation including Research. :

5. ‘The University shall have the followiug'ppwefs
and functions, namely :—

{a) to formulate and maintain uniform curri-
oulum and system of examinations for all the’ Medical

Colleges .in the respective systems of medicine and

other institutions ; _ .
| 32
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(b) to conduct a common entrance examination

for all the medical colleges in the respective systems of-

medicine, for the selection of students ;

(¢) to provide for instruciion and training in
such branches of medicine and allied sciences as may
be considered suitable and to make provision for
research and for the advancement and dissemination
of knowledge in Health Sciences ;

-{d) to institute degrees, titles, diplomas, certifi-
cates and oiher academic distinc'ions and to provide
instruction for such courses of study as it may
determine ; '

(e) to develop, upgrade and start Departments
in the medical specialities, as may be required and to
provide instruction for such courses of study, as it
may determine ;

(f) to confer degrees, titles, ciplomas and other
academic distinciions on persons who shall have
carried out research in the Universily or in any other
centre or institution recognised by the University

under the conditions prescribed ; .

(g) to hold éxam_ingtions and to confer honorary
degrees or other distinctions wunder conditions
. prescribed ; - :

(h) to prescribe conditions under which the
award of any degree, title, diplonia and other academic
distinction may be withheld ; :

(i) to institute, maintain and administer Univer- .

sity Colleges, hospitals and laboratories and institutes
of research, libraries or other institutions necessary
i0 carry out the objects of the University ;

(D to affiliate or recognise colleges and institu"
* tions and to withdraw such affiliation or recognition;

(k) to iostitute Professorships, Associate Profes-
sorships, Assistant Professorships, Lecturerships and
other teaching c1 academic posts required by the
Universiiy and to appoint persons to such posts;

1389—B—3 .
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. () to supervise and control hostels and to regu-’
- Tate and-enforce discipline among the students of the
Universiiy and to make arrangements for promoting
their health and general walfare;

‘ (m) to co-cperate with any other University,
_authori'y or association or any other public or private
bedy within or owside India with pwrposes and
objects similar 1o those of the Universiy on such
terms and conditions as may, from time {o time be
. prescribed, in respect of such matters as may be
agreed upon; _ .
' (n) to establish ard maintain University Jibra-
‘ries, research sations, museums and Press and
Publication burcan ;

(0) to establish roscarch posts and appoint
- persons to such pois:s ; _
' "{p) to institute a1d award fellowships ineluding
traveling fellowships, secholarships, incentives and
. prizes in the manner presorived ;
(q) to establish, maintain or recognise hostels
- for studen’s of the Univursity and residential accom-
" modation for the staff of the Universi'y and to wi h-
draw any such recogniiion’;
. () to fix fees and io demand and receive such
"fees as may be prescribed ; T
‘ (s) to hold and manage endowments, medals,
prizes and o'her properties and funds of the University;
. (1) to unceriake publication of works of merit
_ and research periaining to the Heal'h Sciences;
‘ (u) to paricipaic in National " Cadet Corps
training; and such other recogniscd conrs:s of training;
- (v) to orgauise, er cowrage, regulate and contro
Universiiy Usions; - : ‘ !
(w) to maintain an employment bureau;

. (x) to enter intd agreemenis with other bodies
. or persons for tha puipise of promoting the objects
of. the Universiy includiag the assuming of the
menagereni of any instivution uider them and the

. gaking over of is vights and liabilities ;

«v " (y) to manage and conirol all. immovable and
8 movable propeniy transferied o the Univossity on the

1«33‘9..«}3,.-3* . ) _ .- ‘* ..
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apﬁoint.ﬁd- day or subsequent thereto and to -apply it
as ‘trustee, subject to. the provisions of and.for the
purposes of this Act; and

(2) todo all such acts a2nd things, whether inci-
dental to the objects and powers aforesaid or not, as
may be nzccssary or desirable to further the objects-
of the.university;

6. (1) No Medical College in the State of Andhra Turisdiction
Pradesh imparting education in_health sciences shall, 230 o
save with the consent of the University and the. sanc- privilss

- tion of the Governmentbe associated in- any. way
with or seek admission to any privileges.of any
other University in India. . _

(2) Any such privileges cnjoyed from - any. other
University. before the. appointed date by any
Medical College o1 institution situated in - the- State
of Andhra Pradesh shzll be deecmed to be with-
drawn. with -effect from such date.

(3) With effcet on and from the appoinfed  date,
all colleges admitted to the privileges of the Andhra
Uniyersity, the-Nagarjuna University, Sri Venkates-
wara :University, Osmania University, Sri Krishna-
devaraya Universiiy and the Xaketiya University
shall be deemed to have been admitted to-ihe
privileges of the University.

7. (1) The Uriversity shall, subject to the. provi adami -
.sions . of this Act and the Statutes, be open to allto !nl:;“h'
persons irrespective of their religion, race,. caste, sex, Do
place of birth or any of them. .

_(2); Nothing. contained in sub-section (1) shall
require. the University :(—

N (2) to admit to any course of study any person
whb. does not possess the prosccibed academic quali-
fication or standard ; : -

. (b). to retain on the rolls of the University any
student whosc academic record is below the minimum
standard required for the award of a degree,. title, -

" diploma or other academic distinction: o

e e ———
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(c) to admit any person or retain any studens

whose conduct is prejudieial to the interests of _the -
.University. or the rights and privileges of other studentt -

and Teachers,

Trnsfer of &' '8, (1) Notwithstanding anything in the Andhra
ofeaion - University Act, 1925, Sri Venkateswara University
colegesand . Act, 1954, the Osmania University Act, 1959, ths
tothe ~ Nagarjuna University Act, 1976, the Kakatiya Uni-
Univessity.  versity: Aot, 1976, and Sri Krishnadevaraya University
f- om0 Act, 1981, the colleges and institutions specified-in - he
. ‘First Schedule shall, on and from the appointed date,

.- be dis-affiliated from the ‘said Universities and there.

“upon they shall be deemed to have bzen affiliated to

vthe University. ' . :

(2} Notwithstanding the disaffiliation of th.;

-colleges specified in the First Schedule from the res- .

- peciive Universiies, it shall be competent for the
. Goyernmeiit to issuc such directions as may be neces-
sary for the conduct of the examinations and the
declaration of resulis by the respective Universities §o
far as they relate to the current academic Year and it
‘shall also be competent for the Government to give
.-such directions, from time to time, as would be neces-
-sary in the, interest of the students, to meat any
.contingency that might arise, as a result of the dis-
' affiliaticn of the imstitutions mentioned in the First
: Schedule. ' :

Tnspection 9. (1) The Government shall have the right ot
andcontrol, cause an inspéction to be made by such person or
eune s persons as they may dirsct, of the affairs and, properiics

of the University, 1is buildings, laboratories, Libraries,
-Museums, worksheps and equipment, and of any
college or instituiion mainiained by the Universicy,

LA
Tar e G

and also to cause an enquiry to be made into  the

:teaching and other work conducted or done by the
Universily, or in respect of any matter connected
with the University. The Government shall in every
case give noidc: to the Univarsity of their intention to
‘Gause such inspec.ion or inquiry to be'made and th
" Univessity shall be entiilad to be repre-ented therea,
’ - (2) The Government shall forwarc to the Vicc-
‘Chancellor a copy of the iaspection repsti ‘ot obtain-
ing the views of the Executive Council ang yn receipt

A
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“of such views, the Government may tender -such
advice as they consider necessary and x a time limit
for action to be taken by the University.

(3) The Execuiive Couacil shall, within such:
timc as the Government may fix, repori to them

through the Vicz-Chanccllor the acticn which has -

been taken or is proposed to be taken on the advice
tendered by them. :

(4) The Government may, where action has not

becn taken by the University within the time fixed to .
their satisfaction, after considering any explana‘ion -
furnished or representation made -by the Executive -
Council issue such directions as they may think fit-.

and the Universiiy shall comply with such directions,

| CHAPTER-III
OFFICERS OF THE UNIVERSITY

10. The following shall be the Officers of the Offcers of

University :— .
(1} The Changcellor;
(2) The Vice-Chancellor;
(3) The Rector, if any;
(4)*The Deans of the faculties;
(3) The Registrar; :
(6) The Finance Offlcer ; and

(7) such other persons as may be declared byl
the Starutes to be the officers of the. University.

11.- (1) The Chief Minister of Andhra Pradesh tas

shall be the Chancellor of the University.

(2) The €hancellor, shall, by virtue of hj
office, be the head of the Univers}i,ty. °

. {3) The - Chancellor, shall,  when present
preside at the convocation of the University held at
conferring degrees. He shall exercise such other
powers and perform such other functiong as may bg

_ conferred on' or vested in him by or under the pro
sioiis of this Act. :

sity,

Vi -

.
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(4) The Chancellor, may by order in writing
anoul any proceedings of the University, which is not
in conformity with the provisions of this “Act, the
Statutes, the Ordirances or the Regulations :

‘Provided that before making any such order, he
shall give a notice calling vpon the -University to
show cause why such an order should not be ‘made
and if any cause is shown wiihin the time specified
therefor, in the said notice, shall consider the same.

The Vice-

Chancelior, 12. . (1) Vice-Chancellor shall be ‘dappointed by .
the Chancellor from out of a panel of names “in the
alphabetical order which shall not be-less than three,
but:not more than five, suggesicd by a Commitiee
consisting of— : :

(i) a nominee of the Chaancellot

(ii) a nominee of the Government wio shall
also bs the Convenor of the Commiiiee ; and

(iii) a nominee of the Exccuilve Council ;

Provided that no employee of ‘the University .or
“member of any authority of the University shall be 2
-“member of the Commiittce.

(2) The Vice-Chancclior shall be' the principal
executive and academic officer of the University and
shall exercise general supervision and control over the

" affairs of the University and give effect to the deci-
sioas of all the avthorities of the University.

(3) The Vice-Chancellor may, if he is -of'opinion
that immediate action is necessary on-any -matter,
exercise -dny power conferrcd on any -authority of the .
University by-or under this Act and shall report to
such authority the action iaken by him o1 such :

~ Provided that if the authority concersied is ~of
opinion that such action ought not to bave ‘been
tdken, ‘it ‘may refer:the matter to the  Chancellor
whose decision thereon shall be final :

Provided further that-any person in: the. service: of
the University who is aggrieved by the action taken
by the 'Vice-Chancellor under- this sub-section:shall -

- hive'the Tight to appeal against such - action to.the -
Bxecutive Council within ~ three wonths from the
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date on which the decision on such aciion is commu-
nicated toihim and thercupon the Executive Council
may confirm, mcdify or reverse the aclion taken by
the Vice-Chaneellor.

(4) The Vicc-Chancellor shall sxercise such.
other powers and perform such other fuactions as
may be prescribed by ithe Stanuics or Ordinances.

13. (1) The Recior shall be appoinied by the pecter.

Exccuitve Council on the recommendasion of the

 Vice-Charcellor and shall exercise such powers and

discharge such duties as may be prescribed by th
Statutes. :

(2) Where the Execuive Council does not
accept the recommendations of i'.c Vice-Chancellor, .
the matier shail be referred 5 the Canceldsr, whose'
decision thereon shall L: final and biading on the
Bxccutive Council and the Vice-Chancellor.

14. (1) The Registrar shali be 2 whole time paid
officer of the Universi.y appoiniud by the Executive
Council on such terms as may b. piescribed by the
Statutes. '

(2) The Regisirar shall have the power to enter’ -
into agreements, sign documents and aw:henticate
records on behalf of the University and shall exercise .
such other powers and discharge such other-duties
as may be prescribed by the Statutes.

Tib REgismu N

1

15. The Finance Officer shall be a whole iime__gg. Finance
* o,

paid officer of the University appointed by the Exe-
eutive Council from out of a panel of names suggestéd -
by- the Government. He shall exercise such powers
and discharge such duties as may be piescribed’ by
the Siatutes. _ ‘

16; The manner of appointment and powers aﬁd, :

the University shall be such as may be preseribed by
the Statutes. ‘ _

duties of the Deans of Faculiies and other officers of Deaxs of

17. The salary and allowances pavable to each cq.d,.,m

of the officers specified in seciions 12, 13, 14, 15 and of
5 shatl be such as may be prescribed by the Statutes. ™

S . -
" PO
L b -




CHAPTER—IV

AUTHORITIES OF THE UNIVERSITY
18. The following shall be the authorities of the
University, namely :— . '
(i) The Executive Council ;
(ii) The Academic Council ;
X %Eh?“{;:i- (iii) The Planning Board ;
g (iv) The Finance Committee ;
(v) The Boards of Studies; and
(vi) Such other bodies as the Statutes may
declare to be authorities of the University.
'19. (1) The Executive Council shall be the
Principal executive body of the University.
(2) The constitution of the Executive Council

and its powers and functions shall be prescribed by .

the Statutes. .
v, Counct ~ -
and'fts 20. (1) The Academic Council shall be the

powers 374 principal academic body of the University and shall

subject to the provisions of this Act, Statuics and
Ordinances, co-ordinate and exercise gencral supet-
Academic  Vision over the academic policies of the University.

) . d - .. " : . :
oorne (2) The consiiiution of the Academic Counci

ad fue- apd its powers and functions shall be prescribed by
‘ the Statutcs. ¥

21l. (1) The Planning Board shall be the princi-
~' . pal Planning Body .of the University and aiso be
responsible for moniforing the development of the
University on- the lines indicated in the objects of the

.Phaning  University. :

(2) The constitution of the Planning Board
and its powers and functions shall be such as may bs
. prescribed by the Statutes.

. 22, The constitution, powers and functions of
the Finance Committec shall be prescribed by the
Statutes. : )

Plognes . - 40
::mn.- e
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23. There shall be Boards of Studies. aitacheq The Board of
to each department of teaching and research. The
constitution and powers of the Bosards of S:udies
shall be such as may be prescribed by the Statutes.

24, The term of office of the members of the Term of office
_ Exccuiive Council, Academic Council and the Plan- of members

. . ) of the Execu-
ning Board shall be prescribed by the Sta‘u-es. tive Council,
- e c_
S mic Coungil
anl the
Planning
Board,

" 25. The faculties of the Universiiy and their The facultics.
composition shall' be such as may be prescribed by
the Statutes. )

~ CHAPTER-V
UNIVERSITY FUNDS; ETC.

26. The University shall have a general fund to general
which shall be credited :— Fund.

(1) 1is income including the fees and endow-
ment ;

- (i) contributions or graats which may be
made by the Government. on such conditions as
they may impose ; and

. (1) other contribuiions or grants.

. 27. The University. shall have such’ other funds Constitution
and maintain such accounis as the Executive Coun- 200

cil may determite on the recommendation of the
Finance Committee. :

. 28.- The University may accept moneys from Borrowing
the Government of India, the State Government, of money.
the University Grants Commission and International
Agencies like' the World Health Organisation and

also borrow money from a Bank or a Corporation

for the purposes of the University : '

Provided that where the University intends to
borrow money from a Bank or a Corporation or both
exceeding an amount of fifty thousand rupecs at a
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~ time or in the aggregate, it shall obtain the prior

Qertain res-
trictions in
repesct of
financial
matiers.

Btatates.

written approval of the Government therefor.

29. The Untversity shall not without the -prior
approval of the Government, divert ezrmarked funds
for other purposns, or udgrade any post or revise the
sciles-of pay of iis staff or imslement any schemes
which invelve any muiching contribution from ihe
Government or c¢rexicd a posi or posis resulting in
recurring liabiliiy on the Government either immedia-~
tely or.in future : A

Provided that the -Exccutive Council may
authorise the creation and filling up of posts of teachers
for a period not exceeding -one year but:any stch
post or pasts shall not be continued or created :afresh
for any period beyond the said period of one year
without prior approval. of the Government.

CHAPTER-VI
STATUTES, ORDINANCES-AND REGULATIONS

30. Subject to the provisions of this Act, the
Executive Council shall bave power to make Statutes
for all or any of thc following matters, namely :(—

(i) the holding of counvocation to .confer
degrees ; C .

(ii ) the conferment of honorary degrees:and
academic distinctioas ; . :

(iii) the constitution, powers and functions .of

‘the awthorities of the  University ;

- {iv) the manner of iilling vacancies - among
members of the authorilies ;

(v) the allowances to be paid to the members-of

" -the 'authorities’ and commiitees thereof ;

(vi)-the procedure at mectings of the authorities

including.the quorum for the {ransaction of business

at-such meetings ; :

(vii ). the authentication of the orders or "depi« -

sions of the authoriiies ;

{ viii) the formiaiion of departments. of teaching :
.

and research at the - Universily ;
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:+( iX) the term of office and methods of appoint-
ment and conditions of service of the officers of the
University other than the Chancellor and Vice-
Chancellor ;

(x) the gualifications, classification,  ihe
methed of appointment and delerminaion of he
terms and conditions of scrvice of tuachers and other
persons emplcyed by the University ;

(xi) the insti‘ution of pension, graiui:y, insu-
rance or provideni fund for the benefit of the officers,
teachers and other persons employed- by the Univer-
sity ;

(xii) the institution of fellowships, travelling
fellowships, scholarships, studen‘ships, bursaries, -
exhibitions, medals, - incentives and prizes and
conditions of award thereof ; :

" (ixiii) the -establishment and - maintenance -of
halls -and hostels ; _

(xiv) the conditions for residence of studenis
of the Universily in the halisrand. hostels maintained
by the Universily and ihe lovy of fees and other charges
for -such residencs ;

(xv) the delegaiion of the powers vesied - in
the authorities or officers of “the Wnivorsity ;
(Xvi) the admission of the -siudents of “the
University ;
{xvii) ihe conditions of recognition of hostels
not - mainiained by .the Universiiy ; _
' %viii ) the conditions ard!mode of appoini_
ment and -duiies of examining bodies and examiners |
~ 8

( xix ) the maintenance of discipline among the
s*cudendcs of the Universily ;

: '('xx) the fees to be charged for- teachiﬁg,
research and  training ; ' '

{xxi) the procedure for arbitration in case
of ‘dispute between employees or siudents of' the
University ; ' _

. (xxii) the procedure for appeals to the Bxe-
cutive Council by Students against the action of any .
Officer or authority of the University ;
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(xxi_ii) tha constitu’ion, terms and references
of the grievances commiitee for the cmployees and .
studen*s of the Universivy ; A

( xxiv) the parcticipaiion of students and re
scerch scholars in ithe affairs of ths Universiy .
¥

(xxv) dhe crexiny, compriiiion i fuactions
of any oiher body which is considar:d necessary for
improving the academic life of the University ; and

( xxvi) any other maiter which is required to
be or may be prescribed by the sta‘ut:s.

- -'g‘-mt:&l;‘m how 31, (1) The ftrst slatutes of the  University
.are those set out in ths Szcand Schedule. . '

' (2) The Execu'ive Council may, from tim= to
time, make new statutes or any statutes in addition
to the first statutes referred to ia sub-scction /1) and ;
may amend or repeal any statu'e including the first |
Statutes :

Provided that ths Executive Council shall noi |
make, -amend or repeal any statute affecting the ;
swawus, power or cons itution of any authority of the o
Universivy until such authori'y his been- given an
opportuni-y of expressing an opiniongn writing on-
the propssed changes, and any opinio §¢ expressed
shall be considered by the Bxecutive Council..

(3) Bvery new statute or addition 10 thé
_statutes or any amendment or repeal of a statnfé
shall require the approval of the Chancellor who
may assent thereio or withhold assent therefrom or
- remit the same to the Bxéoutive Council for re-
consideration. .

. - . o

(4) A new statuie or a siawte amendidg ér

repealing an exising statuie shall have no validity
unless it hgs been assewied by the Chancelior. V

Al

( 5) Notwi hsianding anything in the foregoing

sub-sections, the Chancellor may make new or P :

additional staiutes or amend or repeal the statutes ‘
referred to in sub-section (1) during the portod of ¥
three years immediately afier the commencement .

‘of this Act :
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Provided that the Chancellor may, on the

expiry of the said period of three years make, within"

three years from ihe daie of such expiry, such detailed
statutes as he may consider necessary and such de-
tailed siatutes shall be laid before the Legislative
Assembly of the S'ate.

32, (1) The first Ordinancsy sh1'l bs made by Ordinances.

the Vicu-Charcellor with the previous approval of
the Government during ithe period of two  years
imm. distely after the commencemeni of this Act,
and the O«dinanc s so ade may be ameadud, re-
pealed or added 1 at any time by ihe Exocutive
Council in ithe manner prescribed by the Staiutes.

" (2) Subject to the provisions of this Act, and
the Statutes, the Orsdirmnces may provide for all or

any of the followirg matter., namely :—

Jﬂ.J

(a) the admission of the students to the

Colleges affiliated to the Universiiy and their enrol- -

ment as such ; ‘

-(b) the courses of study to he laid down
for all degrees, diplomas and certificates of the Univer-
Sity ; -

" (c) the award of degrees, diplomas, cerii-’

ficates and other academic distinctions, the qualifi-
cations for the same and the means 1o be taken
relating to the  graming and obtaining of the same ;

- (d) the fres to be chargrd for courses of
stady in the Co'leges affiliated vo the University
and for admission 1o the examiwaions, degree and
diplomas of the  University ;

(&) the conditions for the award of fellow_

ships, schqlarships, studentships, medals and prizes "

(f) the conduct of examinations and other
methods of evaluation, including the terms of office
and appointment and the dutics of examining bodies
txamipers and modcrators ; ’

(g) the special arrangemenys, if any, which -

may be made for the residence, discipline, and iesch-
ing of women studerts and the picscribing of special
gourses of siudies for them ; )
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- (h) the. appointment. and emoluments
of teachers and other cmployees, other.than those

- for whom provision has becn mads in the statutes ;

(i) the establishment of Centres of Studies,

" Boards of Studiss, Special cex:tres, specialised labora-

tories and other Commitiees ;

_ () the terms and conditions of the recogni-
tion of instifutions of higher learning and its with-
drawal ; -

(k) the terms and condiiions on which
persons working in any recogaised ‘institution or
in any institution associated with the University
may be recognised as teachers and for withdrawing
such recognition; .

(1) the manner of co-operation or collabora-
tion or association with othor Universities, authorities
or institutions of higher learning ;

(m) the creation, composition and function-

ing of any other body which is considered necessary
for. improving the academic life of the University';

(o) such other terms and conditions  of
service of teachers’ and other academic staff as are
not prescribed by the statutes ;

(o) the management of colleges and- institu-

tions established by the University ; and

Ragulations.

(p) all other matters which by this Act or
the Statuies may be provided for by the Ordinarces.

33. The authorities of the University may -make
regulations consistent with this Act, the Siatutes
and the Ordingnces for the conduct ot their own
business and that ot the Committcés appointed by

- them and not.provided For by this Act, the Statutes

Report.

or-the O:dinauccs, in the manner prescribed by the
Statutes. E -

34. The Execcutive Council shall prepare an
annual report ot the University on or before -such
date as mey be prescribed by the Statutes. A..cepy
of the report with a.copy of the resoluiion thereon
shall be submitted to the Government for information.
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35. The Finance Officer shall prepare during Annual

: - . = Accouats.
each financial yeor the annual accounts of the Univer-
sity of the preceding year and submit thom to the
Executive Council for consideration with the recom-
mendations of the Finance Commitire and thereafier
submit them to such audit as th: Goverament may
direct before the end of the financial year. Ths
accounts when auditcd shall be pubiished in the
Andhra Pradesh Gazetté end. copics thereof together
with copies of audit report shall be submiited to the
Executive Council not later than two years from the
end of financial year o wiich the accounts pertain
and to the Goveérnmoni. :

36. (1) The Finance Officer shall prepare before Finasciat
such date. as may be prescribed by the Statutcs the Estmstes.
financial estimates for the ensuing financial year along -
with the arnual cccounts wheihar andited or not, of
the prec.ding financial year and afisr they are conside-
red by the Finance Commiiiee submit thom to the
Executive Council for -approval.

(2) The Government shall fix the block. grant
for the Usniversity normally for a period. of five years :

Provided that any liability which the University
may: have inourred -wizh the approval of the Govern-
ment and-which- was not envisaged at the time of
fixing the block.grant shall in addition to the block
- _grant, be reimbursed. . - _

37. The Executive Council may, for rrasons to powerto in-
be recorded in writing, incur any expenditure for SifBlor
which no provision has been made in the budgat diture.

. or; which is in excess of the amount provided in the

. budget.

CHAPTER-VII

(General

38. All casual vacancies among the members Filling of
other. than. ex-officio members of any authority or SHualvaean-
other body of the University shall be fill:d as soon .
_as:may be, by the person or body who or which- -

sominated the member whose plage has become
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vacant and the person nominated to a casual vacancy

shall be member of such authority or body for the’

residue of the term for which the person whose place
he fills would have béen a member :

Provided further that no casual vacancy shall

be filled if such vacancy occurs within six months.

. before the date of the expiry of the term of the mem-
bers of any authority or other body of the University.

Froectionof 39, No suit or other legal proceedings, shall lie

?;ﬁgggéa};';{lh against any officer or employ-e of the University for
-anything which is in good faith done or intended to
be.done in pursuarce of any of the provisioris of this
Act, the Statutes or Ordinances.

Proceedingsof 40, No act or proceeding of any authority or
e e other body of the University shall be invalidated
and bodies merely by reason of the existence of any vacancy or
nok o 2194 of any defect or irregularicy in the election, or appoint-
vacancies. ment of a member of any authority or other body

of thc University or any defict or irregularity in
such act or proceeding not affecting the merits of -

the case.

Disquatifica- 41. (1) No person shall be qualiﬁf:d_for election -

tion \fgefhwp or nomiration as a member of any of the authorities
“" of the University f, on the date of such election or
nomination, he 15—

{a) of unsound mind, deaf-mute or suffering
from leprosy, or

~ (b) an applicant to be adjudicated as an
insolvent or aan undischarged -insolvent ; or

- (¢) sentenced by a cciminal coust to impri-
sonment for any ofewce involving moral turpitude.

(2) In case of dispute oi doubt as to whether
a person is disqualiied under sub-section (1), the
Executive Council shall refer such case to the Chancel-
tor, whose decision therzon shall be final.

Removil er. ~ 42, (1) The BExecuiive Council may remove by
shipof the - an order in writing mads in this behalf any person
ucivensity.  from membership of any authority of- the- University

by a resolution pissed by a majoriiy of the tota
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membership of the EBxecutive Council and by a majo-
rity of not less than two third of the members of the
Bxecutive Council present and voting at the meeting.
If such person has been convicted by a criminal court
for an offence which in the opinion of the Executive
Coungcil involves moral turpitude or if he has been
guilty of gross misconduct and for the same reason
the Executive Council may withdraw any degree or
diploma conferred on ov granted to thai psrson by
the Universiiy.

(2) The Executive Council may also by an
order in writing made in this behalf remove any
{;:rson from the membership of any authority of the

niversity if he becomas of unsound mind or deaf-
mute or suffers {rom leprosy or has applied to be
adjudicated or has besn adjudicated.as an insol-
.vent.

{ 3) No action under this seciion shall be taken
against aay person unless he has been given a reason-
able opportunity to show-cause agaiast the action
proposed to bz taken. ‘

(4) A copy of every order passed under sub-
section 1) or sub-section (2), as the case may be,
shall as soon as may be after it is so passed, be com-
municated io the person concerned in the - manner
prescribed.

43. I any quesiion arises whether any person piputes as
has been duly elected or nominatad as, or is entitlod to constitu-
to be, a member of any authoriy of the University ngfmttjhng-
or other body of the Univerrity the question shall ritics and
be referted to the Chancellor whasz decision thereon '

shall be final.

44. All the authorities of the Universiiy shall Cosnitution
have power to coaslicuie ov reconsitute Committees SLcomm-
and delegate to them such of their powers as the},rl )
deem fii. Such Commitees shall, save as otherwise
provided, consist of members of the authority con-
cerned and of such other persons, if any, as the
authority in each case may think fi,

1389-~B—4
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Adisoy 45 Until the Authorities of the University are
constituted under sub-section (1) of section 49, the
Vice-Chancellor, shall, subject to the approval of the
Chancellor, have power,—

(1) to appoint such advisory or selection com-
. mittees as he may think fit ;

(2) to appoint such members of ihc teaching
staff as may be necessary ; and '

{3) to appoiut such miaisterial 2nd lower grade
stafl as may be necessary.

Fower to ‘46, Notwithstanding anything contained in this
information. Act or any other law for the time being in force, the
Government may by order in writing, call for any
information from the University on any maiter relat-
ing to the affairs of the University and the University
shall, if such information is available with it, furnish
the Government with such information within a

‘reasonabie period :

Provided that in the case of information which
the University considers confidential, the University
may place the same before the Chancellor.

Mode of 47. Copy of any receipt, application, notice, or
roof of  proceeding, resolution of any authority or Committee
University of the University or other documents in posszssion of

’ the University or any entry in any register duly

maintained by the University, if certified by th: -

Registrar shall be received as prima-facie evidence of
. such recript, application, notice, proceeding or resolu-
tion, document for the existence of cntry in a register
and shall be admitted as evidence of the matiers and
transactions, where in the original thereof would, if
produced, have been admissible in evidence.

Appointment 48 Notwithstandisg anything in this Act, and
vice-Chan- the Statutes, the first Vice-Chancellor; the first
» gellonthe  Registrar and the first Finanes Officer shall bs appoin-
war, the fed by the Chancellor on a salary to be fixed by him
first Financo 5,y each of the said officers shall hold officz for a

© period to-be fixed by him, but not excecding thrce

years.

1389—B—ue
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49. (1) It shall be the duiy of the first Vice- Tramsitary
Chancellor to make arrangements for constituting tho firat Vice-
the Executive Council and such other authorities of Chancellor.
the University within six months from the commence-
ment of the Act or such longer period not exceeding
ggle year as the Government may, by notification,
rect.

(2) The first Vice-Chancellor shali, in con-
sultation with the Governmen!, make such rules
as may be necessary for the functioning of the Univer-
sity.

(3) The authorities coastituted under sub-
section (1) shall commence to exercise their tunctions
on such dat: as the Govsrnment may, by notification,
specify in this behalf,

(4) It shall be th: duty of the first Vice~
Charcellor to draft such Statutes, as may be necessary
and submit them to the Executive Council for their
appioval. Such Staiutes when framzd shall be pub-~
nished in the Andhra Pradesh Gazette.

(5) Notwithstanding anything contained in this
Act, and the Statutcs and until suchtime an authority
is duly constituted, the first Vice-Chancellor may
appoint any officer or constifute any committee
temporarily to exercise and perform any of the powers
and duties, of such avthority under this Act and the
Statutes.

50. No benefaction shall be accepted by the Adeepiance
University, which in the opinicn of the authorities of tiog by ?if;
the University, involves conditions or obligations as to University.
the religious Lelief in the admission or appointment
of members, students, teachers or in any other connec-

tion whatsoevei: '

Provided that nothing in this section shall prevent
the University from acceptiag any such banefaction
intended for the promotion cof research infany bradch
of study. .

51, (1) The Executive Council may invite a pcrson Special mods
of high academic distinction and professional attain- ofaPPoint-
ments to accept a post of Professor in the University
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on such terms a_nd conditions as it dcems fit, and on
the person agreeing to do so, appoint him to the post.

(2) The Executive Council may appoint a teacher
or any other member of the academic staff working in
any other University or organisation for undertaking
a joint project in the manner prescribed.

remove aim- 2. (1) If any difficulty arises as to the first consti-

cutties.

Conditions

tution or reconstitution of any authority of the Uni-
versity after tho commericement of this Act, or other-
wise in giving effect to the provisions ot this Act, the
Government may by notification make such provision,
not inconsistent with the provisions of this Act as may
appear to them to be n2cassary or expedient for re-
moving the difficuity :

Provided that no such notification shall be issued
after the expiry of three years from the date of com-
mencement of this Act. _

(2) All notificationis made under sub-section (1)
shall, as soon as may be after they are made, be placed
on the table of the Legislative Assembly of the State
and shall be subject to such modifications by way of
amendments or repeal at the Legislative Asscmbly may

_make either in the same session ot in the next session.

53. (1) Every employee shall be appointed under a

of service of ‘written contract which shall be lodged with the Regis-

employees
and settle-
ment of
dispuies,

trar and a copy of which shall be furnished to the
employce concerned. - :

(2) Any dispute arising out of a contract between
the University and any employee may be referred by

the Vice-Chancellor to a grievances Committee con- -

sisting of such persons not being members of - the
Executive Council as may be nominated by;the Execu-
tive Council.

Procedure of . 34 Any student or candidate for an examination

appeal in

disciplinary
cases against

students,

whose name has been rcmoved from the rolls of the
University by the Orders or resolution of the Vice-
Chancellor, Discipline Committce or- Examination
Committee, as the case may be and who has been
debarred from appearing at the examinations of the

- University for more than one year may, within ten
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days of the date of communication of such orders or
copy of such resolution to him, appcal to the Executive
Council and the Esxecutive Council may confirm,
modify or reverse the decision ol the Viee-Chancellor
or the Commiitee, as the casc may be.

55. Every employee or student of the University Right to
shall, notwithstanding anything contained in this Act appeal. I
have a right to appeal within such time as may be
prescribed by the Statuies to the Exccutive.Council
against the decision of any officer o authority of the
University and thereupon the Exccutive Council may
confirm, modify or reverse thc decision appealed
against.

36. (1) The University shall, constitute for the Praviden.tﬂ

benefit of ics employees in such manner and subject to ‘;;‘I‘;‘dsp"“mﬂ

such conditions as may be prescribed by the Statutes, '
such schemes of pension, provident fund and insurance

as it may deem fit with the prior approval of the
Government. ’

(2) Where such provident or pension fund has
been so constitutrd, the Goverament may declare that
the provisions of the Providrni Funds Act, 1925 shall Sentral juct]
apply to such funds as if it were a Government Provi- )
dent Fund. :

THE FIRST SCHEDULE
(See Section 8).

(1) Andhra Medical College, Visakapatnam;
. (2) Rangaraya Medical College, Kakinada :
(3) Guntur Medical College, Guntur;
(4) SriVenkateswara Medical College, Tirupathiy
. {5) Kurnool Medical College, Kurnool ;
(6) Kakatiya Medical College, Warangal ;
(7) Osmania Medical College, Hyderabad ;
(8) Gandhi Medical College, Hyderabad ;
(9) Siddhartha Medical College, Vijayawada :
(10) Government Dental College, Hyderabad ;
(11) Ayurvedic College, Vijayawada ;
(12) Ayurvedic College, Warangal ;
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(13} Ayurvedic College, Hyderabad ;
(14) Ayurvedic College, Tirupathi (run by TTD):
(15} Homeopathi Colicge, Gudiwadg ;
(16) Homeopathi Coliugz, Hyderabad ;
(17) Homeopathi College, Cuddapah ;
(18) Nizania Tibbi College, Hyderabad ;
(19) Unani College, Kurnool :
(20) College of Nursing, Hyderabad ;
(21) College of Nursing, Visakhapatnam ;
(22) College of Nursing, Kurnool,

THE SECOND SCHEDULE
(See Section 30) '

THE STATUTES OF THE UNIVERSITY
‘The Vice-Chang:ellor

L g‘i) (@) The Vice-Chancellor shall be 4 whole
time officer of the University,. The' salary and other
emoluments and conditions of scrvice of the Vice-
Chancellor shall be such as may be preseribed by the
Statutes. ' .

(6) Subject to the provisions of clayse (c), the
Vice-Chancellor shall hold office for a term of three
years from the date of his appointment and he shall be
eligible for re-appointment to that office for another
term of three years only :

Provided that in no case the Vice-Chancellor shall -
hold office beyond the age of ‘sixty-five years :.

Provided further that the Vice-Chancellor shall
however continue to hold office after the expiration of
his term of appointment for a period of nog exceeding
six months or until his successor is appointed and
enters upon his office, whichever is earlier.

¢} The Vice-Chancellor shall not be removed
from his office except by an order of the Chancellor
passed on the ground of misbehaviour or incapacity
and after due inquiry by such person who is or has
beent a judge of a High Court or the Supreme Court as
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may be appointed by the Chancellor, in which
ViceChancellor, shali have an opportunity of making
his representation against such removal,

(2) (a) The Vice-Chancellor shall, by virtue of
his office, be a member and Chairiman of the Executive
Council and of the Academic Council and shall preside
at the convocations of the University in the absence of
the Chancellor,

(b) The Vice-Chancellor shall have power to
convene mentings of the Executive Council and the
Academic Council.

(c) The Vice-Chanccllor shall be entitled to
be prescnt at and address at any siage of any meeting
of any authority of the University but not to votc
therecat  unless he is & member of the authority con-
cerned.

(3) it shall be the duty of the Vice-Chancellor
to sec that the proyisions of this Act, the Statutes,
Ordinances and Regulations are duly obscrved and he
may exercise all powers ncoessary for this purpose.

(4) When the Vice-Chancellor is unable to exercise
his powers, perform his functions and discharge
his duties owing to absence, illness or any other
cause, the Rector, if any, shall exercise the poweis,
perform the functions'and discharge the dutics of the
Vice-Chancellor until a new Vice-Chancellor assumes
office or until the existing Vice-Chancellor attends to
the duties of his office, as the case may be :

Provided that if the Rector is not available, the -

Chancellor may make necessary arrangements to per-
form the duties of the Vice-Chancellor by appoint-
ing a' Vice-Cancellor incharge or otherwise. '

(5) 1t shall be competent for the Chancellor to
accept the resignation of the Vice-Chancellor.

(6) When the post of the Vice-Chancellor falls
permanenily vacant either by resignation or otherwise
the vacancy shall be filled by the Chanecelior by
appoiuting another person as Vice~Chancellor and the
Vice-Chancellor so appointed shall hold. office for 2
full term of three years.
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THE REGISTRAR

_ 2. (1) The emoluments and other terms and condi-
tions of service of the Registrar shall, be such as may
be proscribed by the Siatuies :

Provided that the Registrar shall retire on attain-
ing the age of jfiy-eight years :

Provided further that the Registrar shall, notwith "
standing his attaining the age of fif y-eight years, con™
tinue in office until his successor is appointed and enterS-
upon his office or until the expiry of a period of on®
year whichever is earlier, _

{2). When the office of the Registrar is vacant or
when the Registrar is by reason of illness, absence or
any other cause, unable to perform the duties of his
office, the duties of the office shail be performed by
such persons as the Vice-Chancellor may appoint for
- the purpose.

(3) (a) The Registrar shall have power to take

. disciplinary action against such of the employees,

excluding teachers of the University and academic

staff as may be specified in the orders of the Executive

Council and to suspend them pending inquiry, to

administer warnings to them, to impose on them the
penalty of censure or the withholding of incremwent :

Provided that no such penalty shall be imposed
unless the person concerned has been given an
opportunity of showing cause against the action
proposed to be taken in regard to him.

(b) An appeal shall lie to the Vice-Chancellor '
against any order of the Registrar imposing any of
the penalties specified in sub-clause (a).

©) In a case where the inquiry discloses
that a punishment beyond the powers of the Registrar
is called for, the Regisirar shall,y upon conclusion
of the inquiry, make a report to the Vice-Chancellor
along with his recommendations: _—

Provided that an appeal shall lie to the Bxecutive
Council against an order of the . Vice-Chancelior

imposiug any penalty.



57

(4) The Registrar shall be the ex-officio
Secretary of the Executive Council and the Academic
Council, but shall not be deemed to be a member of
any of thosa authorities,

(5) It shall bz the duiy of the Registrar—

(a) to be the ousiodian of ihe records, the
common seal and such other property of the Univer-
sity as the Executive Council shall commit to his
charge :

b) to-issue all no.ices convening mectings
of the Exccuwive Council, the Academic Council
.and the Boards of siudies or any commitices appointed
by the authoriuies of the University ;

(¢) to keep the mimuies of all vhe meoctings
of the Bxecutive Council, Acidemic Council, and
of any Commiiices appointcd by the authorities of
the University ; ,

(d) to conduct the official correspondence of
the Bxecutive Council and the Academic Council ;

(e) to supply to the Chancrllor copies of the
agendn of the meetings of thes authorities of the
University as soon as they are issued and the minutes

of such meetings ;

(f) to represent the University in suits or
proceedings by or against the University, sign powers
of attorney -and verify pleadings or depute his repre-
sentative for the purpose ; and

(g) to perform such other duties as may be
specified in the Statutes, the Ordinances or the
Regulations or as may be required, from time to time,
by -the Executive Council or the Vice-Chancellor,

THE FINANCE OFFICER

3. (1) The Finance Officer shall be the ex-officio
Secretary of the Finance Committee, but shall not be
deemed to be a member of such Commitiee.

(2) When the office of the Finance Officer is
vacant or when the Finance Officer is, by reason of
illness, absence or any other cause, unable to perform
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the duties of his office, the duties of the office shall
be performed by such persons as the Vice-Chancellor
may appomnt for the purpose.

(3) The Finance Ofiicer shall—

(a) exercise general supervision over the
funds of thc University and shall maintain the
accounts of the University and shall advise it as
regards its financial policy ; and ‘

{(b) perform such other financial functions
as may be assigned to him by the Executive Council
or as may be prescribed by these Statufes or the
Ordinances :

Provided that the Finance Officer shall not
incur any cxpenditure or make any expenditure or
make any investinent exceeding ten thousand rupecs
without the previous approval of the Executive Council.

(4) Subject to the control of the Executive
Council, the Finance Officer shall— :

(a) hiold and manage the propeity and invest-
ments ot the University including trust and endowed
property ;

(b) ensure that the limits fixed by the
Exccutive Council for recurring and non-recurring
expenditure for a year ar¢ not excecded and that all
moncys are expended on the purposes for which they
are granted or allotted ;

(c) be responsible for the preparation of
annual accounts and the budget of the University and
their presentation to the Executive Council ;

(d) keep a constant watch on the state of the
cash and bank balance and on the state of investments;

{e) watch the progress of the collection of
revenue and advise on the methods of collection
employed ;

(f) ensure that the registers of buildings, land,
furniture and equipment are maintained up-to-date
and that stock checking of equipment and other
consumablec materials in all offices, special centres,
“specialised laboratories, colleges, and institutions
maintained by the University is conducted ;



59

(2) call for explanation for unap@horjscd
cxpenditure and for other financial irregularities and
suggest disciplinary acion against persons at fault
and

(h) call for from any office, coniiz, labora-
tory, college or instituzion affiliatrd to or meintained
by the University, any information or returns that
he may consider necessary for the performance of
his dutics. :

(5) The receipt of the Finance Officer or the
person or persons duly authorised in this behalf
by the Executive Council for any money payable
to the University shall be sufficient discharge for
payment of such money.

THE EXECUTIVE COUNCIL

4. (1) The Exccutive Council shall consist of the
following persons. namely :—

Class I—Ex-Officio Members
(1) Vice-Chancellor ;

(ii) Secretary to Government, Madical and
Health Department or his nominec;

(i) Scerctary to Government, Finance and
Planning Department or his nomince ;
(iv) Director of Medical Education :

2

(v) Director of Health and Family Welfare :

(vi) Director of Indian Medicine and
Homeopathy ; a

‘ Clasg II—Other Membérs

. (vii) three eminent persons representing the
interests of Iicalth Sciences in the State to be nomi-
nated by the Government .

(viii) three members, one each from  the
Andhra, Teélangana and Rayalaseema regions of the

State of Andhra Pradesh -havin A : °
pathic Medicine, : g proficiency in Allo

.
3
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(2) When a person ceases to be a member of
the Executive Council, he shall cease to be 2 member
of any of the authorities of the University of which
he may happen to be a member by virtue of his
membership in the Executive Council.

(3) The members of the Exccutive Council shall
not be eniitled to receive any remuneration from the
University except such daily and travelling allowances
as may be prescribed :

_ Provided that nothing contained in this clause
shall preclude any member from drawing his ecmolu-
ments to which he is entitled by virtue of the Ofice
he holds.

(4) A Member of the Execative Council, other
than an ex-officio member, may tender resignation of
his membership at any time before the term of his
officc expires. Such resignation shall be conveyed to
the Chanccllor by a letter in writing by the member,

and the resignation shall have effect from the date of .

its acceptance by the Chancellor.

(5) The quorum for the mecting of the Execu-
“tive Council shall be one-third of the total number of
members or four persons whichever is higher,

POWERS OF THE EXECUTIVE COUNCIL

5. The Executive Council shall have the following
powers, namely :— -

(1) to make statutes and amend or repeal the
statutes ;- '

(2) to co-operate with other Universities, acade-
mic authorities and Colleges in such manner and for
such purposes as It may determine;

(3) to provide for research and advancement
and dissemination of knowledge in Health Sciences
- and allied fields and for this purpose to establish such
Colleges, Departments and Institutions as. may be
considered necessary, from time to time, in addition
to those specified in the First Schedule ;
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(4) to institute lecturerships, readerships, pro-

fessorships and any other tzaching or research posts _

required by the University ;

(5) to institute degrees, titles, diplomas and
other academic distinctions ;

(6) to confer decgrees, titles, diplomas and other
academic distinctions on porsons wao shall have
arried on rcsearch under conditions prescribed
c .

(7) to confer honorary degrees or other distinc-
tions on the reccommendation of not less than two -thirds
of the members present at the Executive Council;

(8) to establish and maintain halls and hostels;

. (9) to institute fellowships, travelling fellow.
ships, scholarships, studentships, bursaries, exhibitions,
medals, incentives and prizes and to award the same
in accordance with the statutes ; C

. (10) to consider and take such action as it may
deem fit on the annual report, the annual accounts
and the financial cstimates ; -

p (11) to institute a publication bureau with
necessary equipment and to maintain it ;

(12) to enter into any agreement with the
Central or any State Government or with a private
management for assuming the management of any
institution and for taking over its properties and
liabilities or for any other purposes not repugnant
10 the provisions of this Act ;

(13) to make statutes regulating the method: of
election to the authorities of the University and the
procedure at the meetings of the Exccutive Council
and other authorities of the University and the quorum
of members required for the transaction of business by
the authorities of the University ;

. (14) to hold, control and administer the pro-
perties and funds of the University ;

(15) to direct the form, custody and unse of the
common seal of the University ;-
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__(16) to regulate and determine all matters con-
cerning the University in accordance with this Agct,
and the statutes ; :

(17) to administer all properties and all funds
placed at the disposal of the University for specific
PUurposcs ;

(18) (2) to appoint Tutors, Assistant Profes-
sors, Professors, Visiting Professors, Professors of
Emeritus, Researchers, and fix their cmoluments, if
any, define their duties and the conditions of their
services and provide for filling up of temporary vacan-
cies ; _
(b) to make statutes specifying the mode of
appointment -of administrative and other similar posts
and fix theit emoluments, if any, define their duties
and the conditions of their services and provide for
filling up of temporary vacancics ;

(19) to suspend and dismiss or reinstate the
University teachers and other employees of the Uni~
versity ; : :

(20) to accept on behalf of the University
endowments, bequests, donations, grants and transfer
of any movable and immovable properties made to it;

(21) (a) to raise, on behalf of the University
loans from the Central or any State Government or
.the public or any Corporation owned or controlled
by the Central or any State Government ;

(b) to borrow money with the approval of
the Government on the security of the: property of
the University for the purposes of the University;

(22) to recognise hostels not maintained by
the University and tolsuspend or withdraw recognition
of any hostel which is not maintained in accordance
with the statutes and the conditions imposed there-

under ; :

(23) to arrange for, and direct, the inspection
of hostels ; o

(24) to prescribe the qualifications of teachers
and other' employees ; ,

T
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(25) to charge and collect such fees as may be
prescribed ; :

(26) to make statutes regarding the admission
of students to the University ;

(27) to appoint members to the Boards of
Studies ;

(28) to appoint cxaminers, after consideration
of the rccommendations of the Boards of Studies and
to fix thelr remuneration ;

(29) to ‘supervise and control the residence and
discipline of the studcnts of the University and make
arrangements for securing their health and well-being;

(30) to insiitute and manage libraries, museums,
institutes of research and other ins‘itutions establishad
or maintained by the University ;

(31) to manage hostels instituted By the
University ;

(32) to promote research within the University
and to call for 1eports, from time to time of such
research ;

(33) to exercise such other powers and perform
such o ther duties as may be conferred or imposed on
it by this Act or the statutes ; and

(34) to delegate any of its powers to the Vice-
Chancellor or to a Committce appointed in accordance
with the sfatutes.

MEETINGS OF THE EXECUTIVE COUNCIL

] 6. (1) The Executive Council shall mest at such
times and places and shall, subject to the provisions
of clauses (2) and (3) observe such rules of procedure

“in regard to transaction of busihess at its meetings

(including the quorum at mectings) as may be
prescribed :

Provided that the Executive Council shall meet
atleast once in every six weeks and- may meet more
often if necessary. .
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(2) The Vice-Chancollor or in his absence any
member chosen by the Members present shall preside
at a meeting of the Executive Council.

(3) Upon a requisition in writing signed by
not less than one third of the total number of Members
of the Executive Council, the Vice-Chancellor shall
convenc a mieting of the Executive Council on a
date appoint d by him which shall not be later than
- seven days frcm the daic of ruccipt of requisition
aforesaid,

() All questions at any meecting of the Execu-
tive Council shall be decided by a majority of the
votes of the members present and voting and in the
case of an cquality of votes, the Vice-Chancellor or
the member presiding, as the case may be, shall have
and exercise a sccond or casiing vote.

(5) (@) The Exzecutive Council may, for the
purpose of consultation, invite any person having
special knowl dge or practical experience in any sub-
ject under consideration 1o attend to any meeting.
Such person may speak in, and, otherwise take part
in the proccedings of the meeting but shall not be
entitled to vote ; -

(b) the person so invited shall be entitled to
such daily and travelling allowances as are admissible
to a member of the Executive Council.

THE ACADEMIC COUNCIL

7. The Academic Council shall consist of the
following persons, namely :--

(1) the Vice-Chancellor ;
(2) the Rector, if any ;
(3) all members of the Exccutive Counecil ;
(4) three Deans from the Medical Faculties ;

(5) six Principals of the Medical Colleges which
are not represented by the three Deans ;

(6) six Professors from other faculties not re-
prescnted by the Principals and Deans ;
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(7) four Decans from the Indian systems of
Medicine ;

{8) cight Pnnc:lpals of the Colleges ander the
Indian systems of Mcdicine ;

(9) three Professors by rotation one cach from
Ayurveda, Unani and Homeopathy systems of
mediciinge ;

(10} four persons having proficizancy in the field
of Medical Education ircluding Indian Systems of
Medicine nominated by the Government “

(11) the Prmcxpai Government  Dental Col-
lege, Hyderabad;

(12) three Principals of Nursing Colleges ;
(13) the Director, Institute of Yoga ;

(14) the Director, Instituic of Geneties,
Hyderabad ;

5) the Dircctor, Nizam's Institute of Medical
Sciences, Hycerabad.

POWERS AND FUNCTIONS OF THE
ACADEMIC COUNCIL

8 (1) The Academic Councll shall have power,
subject to the provisions of this Act, the Statutes and
the regulations to prescribe all courses of study and
determine the curricula and have general control of
teaching within the University and be responsible for
the maintenance of the standards thoreof. It shall have
power to make regalations couasistant with this Act
and the statutes rclating to all academic matters which
by this Act or the Statutes may be provided for by
regulations and to amend or repeal such regulations.

(2) In particular and without prejudice to the
generality of the foregoing power, the Acﬁdf‘mzc
Council shali havc power—

(@) to advise the Execuiive Council on ail
academic maiters inclu ding the control and manage-
ment of the libraries ;

1389—B—5
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. (b) to make recommendations to the Execu-
tive Council for the institution of academic posts and
in regard to the duties and emoluments thereof;

' {c) to make recommendations to the Execu-
tive Council for the recognition of teachers in affiliated
and recognised colleges and institutions ;

(d) to formulate, modify or revise schemns
for the constitution or reconstitution of departments
of teaching ;

(¢) to make regulations regarding the admis-
sion of students to the University ;

_ (f) to make regulations regarding the exami-
nations of the University and the conditions on which

students shall be admitied to such examinations ;

- (g) to make reguiations, prescribing equiva-
lence of examinations, degrees and diplomas of other
Uhiversitics and Boards ; .

(h) to make regulations relating to courses
of study leading to degrees, diplomas and titles in
the University ;

@) to make regulations prescribing  the
manner in*which exemptions relating fo the admission
of students to examinations may be given;

(j) to make recommendations to the Execu-
tive Council regarding post-graduate teaching and

research

(k) to make regulations for  collaboration,
co-ordination and reciprocity with other Universities

aiid Institutions in India and abroad with a vicw to

promote academic life.

9, (1) Therc -shall be constituted a Planning
Board of the University which shall advis¢ generally
on the Planning and development of the University

and to maintain excellence in the standards of edu- -

_ cation and research of the University.

(2) The Planning Board. shall consist of the
following members, namely :— ,
(i) the Vice-Chancellor who shall be Chair-
inan of the Board ; and

1389—B—5*
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(ii) not more than eight persons of high
academic standing nominated by the Chancellor in
consultation with the Vice-Chancellor of whom atleast
two .persons shall be from outside the State and one
shall be nominee of the University Grants Commission
for such period as the Chancellor may determine.

(3) The Board shall in addition to all other
powers vested in it by this Act have the right to advise
the Executive Council on any academnic matter.

10, (1) The Finance Commitiee shall consist of
the foflowing members, namely :— _

(/) the Vice-Chancellor ;

(71} the Sicreiary to the State Government in
the Finance and Planning (Finance Wing) Depart-
ment or his nomin-e or delegate not below the rank of
Deputy Sceretary to Government in that Department;

(#if) the Srerctary to the State Government,

. in the Medical and I{ealth Department or his nominee °

or delegate not below the rank of Deputy Secretary to
Government in that Department ;

(iv) three members nominated by the Execu-
tive Council from among its membeis of whom one
shall be a Dean, one shall be a Director and one shall
be a Professor other than Dean.

(2) The Vice-Chancellor shall be the ex-officio
Chairman and the Finance Officer shall be the
ex-officio Secretary of the IFinance Committee.

(3) All members of the Finance Cdmmittee,
other than ex-officioc members shall hold office fo
a period of three years. :

(4) The Finance Committee shall meet atleast

“twice in every year to examine the accounts and to

scrutinize proposals for expenditure,

(5) The annual accounts of the University pre-
pared by the Finance Officer shall be laid before the
Finance Committee for consideration and comments
and thereafter submitted to the Executive Councii
for approval. :
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(6) The Finance Committee shall recommend
limits for total recuiring expenditure and the total non.
recurring expenditure for the year based on the income
and resources of the University which in the case of
productive works may include the procseds ot loans.

(7Y The Finanes Commitiee shall ~—

{a) review the financial position of the Uni.
versity from time to time ; '

(6) make recommendation to the Executive
Council o1 every proposal involving investment or
expenditurs for which no provision has been made in
the annval financial estimates or which involves ex-
penditure in excess of the amount provided for in the
annual financial estimates ;

(¢) prescribe the methods and progedure and
forms for maintaining the accounts of the Unitversity

(d) make recommendation to the Bxecutive
‘Council on all matters relating to the finances of the
University ; and

(¢) perform such other functions as may be
preseribed.

(8) The financial cstimates of the University pre-
paied by the Finance Officer shall be laid before the
Finance Committee for consideration and comments.
The said estimates, as modified by the Finance Com-
mittee, shall then be laid before the Bxecutive Colineil
for consideration. 'The Executive Council may accept
the modifications made by the Finance Committes.

I1. (1) Bvery Dean shall be appointed by the
ice-Chanccllor from among the Professors in tha-
Colleges for-a period of thive years and he shall be

eligible for re-appointment :

Provided that a Dean on atiaining the ag> of sixty

- years shall cease to hold ofce as such :
yea

(2) When the Office of the Pean is vacant oy
when the Dean 1s, by reason of iilasss, absence or any
other cause unable to perform the duties of his Office,
the duties of his Office shall be  performed by such per-
son as the Vice-Chancellor may appoint for the purpose.
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: (3) The Dean shall b the Head of the Collowe
and shall bz respoasible {op the conduct and mainio-
nance of the standards of researeh inthe College.  The
Dean shall also have such aibier functions ag may be
prescribed., : '

(4) The Dean shall have the right to be pragent
and to speak st any mecting of the Boards of studies oy
Committee of the Colleges, as the c¢ase may he, but
shall not have the right to vote threat unloss f i a
member thereof, . = "

SELECTION COMMI‘FI'EES

12, (1) For the University and campus - gollegn,
there shall be constituted selrerion commitices e

(@) One in regaid fo the appointment of Tuto,
Assistant Proféssors and Professors; and

(6) one in regard to the Librarian,

(2) (@) The seleetion commitice  onstitused

under sub-clause () of clausc (1) shall consist of the
following persons, namely -

(1) The Vice-Chancellor or hig nominee who .
shall be the Chairman of the Commiites ;

(2 The Dean of the Faculty concerned ;
(3) The Head of the Departnﬁent concerned ;
(4) Three ekterna‘l experts ;

(5) a nominec of the Chancellor,

(b) The Selection Committee constituted undel
sub-clause () of clause (Dshall consist of the follow-
ing persons, namely — : :

(1) The Vice-Chancellor or his nominee ;

(2) two persons not in the service of the Unj-
versity, who have special knowledge of the subject of
- Library Science, or Library Administration, to " be

 lominated by the Executive Council; and
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_ (3) one person, not in the scrvice of the Uni-
versity, nominated by the Executive Council :

Provided that no person shall participate in the
meetings of the Sclection Committee for any appoint-
ment if heis, or if he is near relative of, a candidats
for that appointment :

Provided further that no person holding a post
lower in rank than the one to which appointment 1s to
be made shall be a member of the Selection Committee.

(4) The quorum for a mecting of the Selection
Committee for the posts of Tutors, Assistant Professors
and Professors shall be five members of whom two shall
be external =xperts in the subject concerned.

(5) The quorum for a mecting of the Selec-
tion Commitice for the post of Librarian shall be five
members of whom one shall be an external expert in
the subject concerned. -

(6) The Procedure to be followed by a Sclec-
tion Committee in making r<commendation shall be
‘laid down by the regulations.

(7) If the Exccutive Council is unable to
accept the recommendations made by a Selection Com-
mittee, it shall record its reasons and submit the casc
to the Chancellor for final orders.

(8) Appointments to tcmpor‘ary posts shall
be made in the manner indicated below :

(¥} If the temporary vacancy is for a dura-

tion longer than one year, it shall be filled on the .

advice of the Selection Comumittee in accordance with
the procedure indicated in the foregoing clauses :

_ Provided that if the Vice-Chancellor is satisfied
that in the interests of work it is necessary to fill the
vacancy, the appointment may be made on a purely
temporary basis by a local Selection Committee refer-
red to in sub-clause (i) for a period not exceeding six
 months. )

(it) If, the temporary vacancy is for a
perjod of less than a year, an appointment to such
vacancy shall be made on the recommendation of a
local selection committee consisting of- th: Dean of
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the Faculty concerned , the Head of the Department

and a nominee of the Vice-Chancellor :

Provided that if th: same person holds the
Offices of the Dean of the Faculty and the Head of
the Department, the Selection Committee may consist
of two nominces of the Vice-Chancellor :

Provided further that in case of sudden casual
vacancics in teaching posts causcd by death or any
other reason, the Vice-Chanccllor may, in consulta-
tion with the Doan of the Faculty conczrned and
the Head of the Department concerned make a tem-
porary appointment for a month. :

(iii) No teacher appeint:d temporarily
shall, if he is not recommend:d by a regular Sclection
Committee for appointment under these statutes, be
continued in service on such temporary employment,
unless he is subsequently select>d by a Local Sclection
Committee or a rogular Selection Committes for &
temporary oOr permanent appointment as the casc
may be. '

ORDINANCE HOW MADE

3. (1) The first ordinance made under sub-
section (1) of section 32 may be amended, repealed
or added to at any time by the Exccutive Coungcil
in the manner specified below.

(2) No Ordinance in respeci of the matters
cnumerated in section 32, other than those enumerated
in clause (1) of sub-section (2) thereof, shall be made
by the Executive Council unless a draft of such Ordi-
nance has been proposed by the Academic Couneil.

(3) The Executive Council shall not have
power to amend the draft of any Ordinance proposed
by the Academic Council under clause (2), but may
reject the proposal or return the draft to the Acade-
mic Council for reconsideration, either in whole or
in part, together with any amendment which the
Executive Council may suggest. :

(4) Where the Exeontive Council has rejected
or returned the draft of an Ordinance proposed by
the Academic Council, the Academic Council may
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mcetings and of the business to be- considered at
meetings and for the keeping of a record of the procced-
ings of meetings.

(3) The Excoutive Council may direct the
amendnlent in such manncr as it may specify, of any
Regulation made under this statute or the amend-
ment of any such ° Regulation.

DELEGATION OF POWERS

15. Subject to the provisions of this Act and the
_ Statutes any officer or authority of the University
may delcgate his or its powers to any other. officer
or authority or person ufder his or its respuotive
control and subject to the condition that overall
responsibility for the exercise of the powers so dele-
gated shall continue to vest in the vfficer or authority
delegating such powers.

A ———



TR HXVERSTTY OF FZangd BLTsRcas
(AYENDNEXT) ACT, 1987.

“BCT Wo. & OF, 1987.%
T4th February,: 1987]

4n &ct to an‘end the Univemity of Health Sclences Act,
1986. R .

, B2 it enac..ed by the Legirﬂzt-’ve Assembly of the
St&te of Andbra Pradesk 1ln the Tiitty-eight‘.h Year of

- the ¢ Repiblic of It mam a6 follguei-

1. This Act may be called the University of Health
Scicaces {Amendment) Act, 1987,

*Neceived the pssent of the Gnverner on the 4th Februsry, 15987.
Far’ Statement of Objects and Raasons, please see the Andhrn Pradesh
Eazette. Part IV-#, Extraordinpary, da..ed the 22nd January, 1937 at
-page 4.
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Short title
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R {4 Tf\ "
 Amiogrest -2 In the Univerdity of Health Sciehoes' Act, 1986,
of section 82 2 7 B - L A
fgg"”-%m seef:ton%.ﬂr S P .
o . C(1)cefter sub-settion (2), the following " sub-
: sections shall be inserfed, namely:— - o
" (3) With effect from -such date as may be noti-;
L () the fc&ﬂtiol and - managemént of a]l the
- Bedical Colleges, Teaching hospitals, Dental - Coileges,
?Nuirsing Colleges and. Nursing Schools except Colleges
-and institutions of Indiau system of Medicine (herein- -
after under this “section referred to as “ingtitutions™),
shall stand transferred to and vest-in the University .,
-, and shall function' under its- administrative -control; .
) (b) ali the propertics, assets and liabilitics
rights and obligations, in relation to such institutions
and all’ Obligafions of the Government in relation to

7 them .shall devolve upon the University; - -

... . 1{c) every officer or employes who immedjately
before thiat date was working in any sich- institution -
stall comtinue'to wotk on depntation with the university”
. tifl‘Be exercites the option {o be absogbed:in.. the -
_ serviee of the University; and. - - -. | . IR
(d) every officer or employee of the Directorute -
of Medical and Health Services who immediately «
' ore. that-date was Uealing with the Medical' Educa-
tion chall cofititiie to work on députation with the
University till he exercises the optiop to be abddided
in the setviceof the University: ] L
Provided thit— o
. . (i) the terms and conditions " applicable to
~ such officers and employees consequeiit on their -
absorption in-the service of the University ‘shall not
be- kess favourable than those applicable to such-
employecs immediately before such absorption - as
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i Greapects, pay and allowances, -leave, ‘pension; gratuity, -
: {provident- fund and age of- soperenavation;” gra ty '
" E N G the servics rendered by: any such officer
5—,53_1:';: employee in the aforesaid institutions and - the
~Hiirett of Medical -and Health Services prior to
iele sbsorption in the "service. of - University shall be
;deemed t0"be” Service under the University and he
‘shall bo-entitled to count that service for the py =
-of incretaents,  leave, pension, - ﬁovideqt fund and.

S RS Ty *
b

e . . T - .:J . . ST T,
£ () Sugh of those . officers and  employees
: who-do ijot; opt for absorption. in the. service of the.
:;_-ggx_gngg:;g may coritinue of depatation; ' )
@s. *{e)in "addition to ‘the staf . absorbed in the

ideaviee. of :the University under this ‘sub-section; the .

Vuiversity smay ‘appoint such other officers and’ ¢mp--

-loyées ‘on ‘such terms ‘as may be’ prescribed from time. -
dmel o T

-(4)- Every officer and ‘employee absorbed in the -

“tevyice of -the University. under sub-section (3) shall,

ipttwithstanding anything -in' this Act, continue to hold

© ’sgehr pOst subject to the piovisions of the” Andhra

5 '.Pradesh Public Employment (Regulation of age of .

2 ispperannuation) Act, 1984 and such rules ag may be A2 of

@ kimade ynder the proviso to article 309 of the Consti- 1984,
-tution; and untll such provision in'that regard is so ‘
. made, the law for the time being in' force regulating

©  Tecruitment and conditions of servile .applicable o -,

- .’guch holder immediately before such. date shall .conti-

YL Oty e - -

nug. to apply- to such holder-

-




THE UNIVERSITY OF HEALTH SCIENCES
(AMENDMENT) ACT, 1988.

ACT NO. 1 OF 1988%. _
[5th January, 1988.]

An Act further to amend the University of’
Health Sciences Act, 1986.

Be it enacted by the -~legislative
Assembly of the State of Andhra Pradesh
in. the Thrity-eight Year of the Republic
of India as follows:-

1. (1) This Act may be wcalled the
University of Health Sciences (Amendment)
Act, 1988.

(2} It shall be deemed to have come
inte force on the 29th Septemeber, 1987.

Received the assent of the Governor on the 4thiJanvary,
1987. For Statement of Objects and Reasons, piease see the
Andhra Pradesh Gazette, Part IV-A; Extraordinary, dated the
1ith December, 1987, Page 3.
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Ameadment
of seclion 8
Actof 6
1986

2

2 In the University of Health Sc:ences Act, 1986,
i section 8,—

(1) for sub-sections (3) and (4), the fo].lowmg
suo-secuon shall be substituted, namely:— .

*(3) with effect on and from the commence-
ment of the University of Health. Scxences {Amend-
ment) Act, 1988,—

(a) the control-and management of all the

Medical Colleges, Teaching Hospitals, Dental Colleges,
Nursmg Colleges, and Nursing schools in the Siate,
cxcepr the Siadhartha Medicai College, Vijayawada,
the Uovernment General Hos;uta.l, Vijayawada and
the Centre for Training and Kesearch in commusity
Health Sciences, Mangalagiri (hereinafter in this
section referred to as “institutions”), shall stand
transferred to and vest in the Government and shall

- [unction wunder the administrative control of the
Government, as- affiliated colleges of the University;

{b) all the propertics, assets and liabiliﬂes,
rights and obligations, in relation to such institutions

 and all obligations of the University in relation to them

shall devolve upon the Government;

(c) every officer or employee who immediately
before such commencement was working in any such

. lostisution shall contirue to work in such institution

as its employee nolwithstanding that he exercised the
option to be absorbed in the service of the University;
and

. {d) every officer or employee of the Directorate
of Medical and Health Services who immediately
before such commencement was working on deputation
with the University shall be deemed 1o be the employee
of the Government notwithstanding that he exerciscd
the option to be .absorbed in the seryices of the
University:
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Provided that the service rendered Uy any such
officer or employce in the University prior to such
commencement shall be deemed to be service under
the Government and he shall be catitled to count cthat
service for the purposeof increments, leave, pension,
provident fund and gratuity.”.

3. The University of Health Sciences (Amendment) Repeal of

Ordinance, 1987 is hereby repealed. of 1987,



ANDHRL PRADESH ACTS. ORDINANCES
AND REGULATIONS, ETC.

The following Act of the Andhra Pradesh Legislative
‘Assembly received the assent of the Governor on the
Znd April, 1990 and the said assent is hereby
first published on the 7th April, 1990 in the
Andnra Pradesh Gazetie for general information:—

ACT Ne. 5 OF 19%.

An Act further to Amend the Univer mty of Health
Sciences Act, 1986.

BE it enacted by the Legislative Assembiy of the
State of Andhra Pradesh in the Forty-first Year of
the Republic of India, as follows: —

. (1) This Act may be called the University OfShort titte
Health Sciences (Amendment) Act, 1990. nd com-

mr,ﬂccment

(211
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(2) 3t shall be deemed to have come into fkce
on the 5th February, 1990. ’

sncognent 2. I the University of Health Sciences Act, 1986,
Weectiondl, 1 conrion 11, in sub-section (1), for the words

45t 6 of : -

1938. “Chief Minister”, the’ word “Governor” shall be
supstituied.

Repeal of 3. The University of Health Sciences (Amendment)

Jtess.  Ordinance, 1990 is hereby repealed.
P, V. VIDYA SAGAR,

Secretary to Government,
Law and Legislative Affairs,
Law Department.
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ACT No. 4 OF 1998.

*[8Bth January, 1998.]

AN ACT FURTHER TO:- AMEND THE UNIV“‘RSITY
OF HEALTH SCIENCES ACT, 1986.

BE it enacted by the Legislative
Assembly of the State of Andhra Pradesh
in the Forty-eighth Year of the Republic ¥

. - . *
of India, as f0110W3=- Short title

and
1. (1) This Act may be called theco.m.,ce..

University of Health Sciences (Amendment) ment.
Act, 1998. . .

*[Received the assent of the Governor on the 05-01-1998,
‘For statement of object and reasons please see the Andhra
Pradesh Gazette, Part-1¥-A, Extraordinary dated 25-11-1997
" at Page 7.]
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(2) It shall come into force on such
date as the Government may, by notxfica-_
tJ,on, appaint.

2. In the University of Health Sciences
Act, 1586 (hereinafter referred to as
the principal Act), in sub-section (1)
of section 1, for the expression "The
.Dniversity  of Health Sciences. act,
'1986", the expression "N.T.R. ‘University
of Health Sciences Act, 1986" shall bhe
substituted. - : : ’

3. In section 2 of the principal
Ac_t_.'- . - ’

(a) for Clause {a), the following

-shall be substituted namely -

“{a) 'Academic Senate' means the®Acade-
mic Senate of the University";

(b) in clause (w), for the words "the -
University of Health Sciences” the words
"N.T.R. University of Health Sc:.ences“
shall be substituted,

- 4.. In’ sub-section (1) of section 3 of"

‘of sect.on 3. the principal Act, for the, words "thg.

amendment
of sec-
rion .12.

University . of Health Sciences" and
"Academic Council®, . the, words "N.T.R.
University. of Health Sciences® and
"Academic Senate" shall respectively be

substituted.

.5. In section 12 ¢f the principal
hct, in sub-section (1), for the words
"from  out of a panel of- names in _the
alphabetical order”, the words “"from out
of a panel of names of distinguished
educationalists in the field of medicine
in the alphabe'l:1ca1 orﬁer shall -be sub-
stituted. - ) -
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.. 6., 'In .section 18 of "he pr:.nc: pal Anendment
act, for item {ii),.the fo0l low:.ng shall of sec-
.be substltuted namely - , ‘tion 18

“ii ) Academlc Sena te

7. 1In section . 20 of. the -\rlnmpalﬂm&ndment
Act,- of sec-
- tion-20,
(a) in sub-—sectlon (1), for tha wor:ds
"Academ:l.c council" the weozds "academic
Sena.te" shall be subst:.tuted ’

{b) in sub-section (Z), for the words
v"pcademic Council™ the words "“Academic
Senate" shall be substltuted, s

(c} in the marglnal heading, for the
viords vacademic . Council" the words
racademic Senate" shall be sx.bst:.tuted.

8. For section 24 of +the: pr:.nc:.pal Amendment'
Act, along with marginal heading, the of sec-
following “new section shall be substi- tion 24.
tuted, namely :-— .

rferm of 24. Save as otherw:..se provz.ded,
ocffice of the members of the Executive
mempers of Council, the Academic Senate
the Execu- |.and the Planm.ng ,Board shall

tive Council,] be reconst:.tuted at or about:
“he Academic’| the same +time évery three

genate and - | years .and- the members ~of
the Planning | these -authorities -. shall
Board. . . |.except " in the case of

ex-officio ~ 'members . - hpld
office as members thereof upto the date.
of next reconsta.tut:.on. L

- 9. 1In .the Second Schedule to the Amendment -
prinicipal Act:i-’ of Second
R ' Schedule.

» F
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{(a) Tn the statute 4, in-&la@?é (1),
under the heading "Class II - o~*hér
members‘" " ’

- {1) for item (Vil),- the follow1ng-
- shall be substltuted, namely‘-

“(v11) three emlnent euucatlonallsts;
in' the field 'of medicine representlng
the: interests of Health' Sciences in the-
State to be nominated. by the Government";.

(ii) after item (viii), the followzng
shail be added, namely-- ’

”(lx) three . professors: from the.

- faculties of the affiliated colleges of
the' University to be nominated by -the.

_Government“ ‘ .

i {b) for statute 7 and the headlng,
the follow1ng shall be substltuyed,:
‘namely*-L : ST

“PHE ACADEMTC SEMTE

7. The.Academlc Senate shall consist
of the follow1ng persons, namely:-

(1) the- Vice -Chancellor; .

(2} the Rectorjy ° ¢

(3). all members of the Ececutive
Couhcil- . -
(4 "all pr1nc1pals of affililated -
colleges, * T }

(5) twenty professors from afflllated
“"Colleges other than Principals’ nomlnated
by the Vlce--chancellorr o

[6) three professors from Indian-
System of Medicine one each from Ayurveda,’
.Unani and Homeopathy 'system of Med1c1ne
nomlnated by the Government,
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(7) four professors having proficiency
in Modexn Medical Sciences nominated by
the Government,

{8) . The. :Diréctor,. Instituté  of
Genetics; - ’ .

(9) The Director, Nizam's Institute
of Medical ‘Sciernces, "Hyderabad;

(10) The Director, Sri Venkateswara
Institute of Medical.Sciences, Tirupathi;

(11) " The Director, National Insti-
tute, of Nutrition;

(12} the Deputy. Director, incharge

of Extension Education; National Insti-
tute of* Nutr:.t:.on, Hyderabad'

{13) three Professors of the affilia=

_téd colleges other .than the members"

specified in” item 5 belong:.ng to Sche-
Cduled - Castes/Scheduled ‘Tribes nominated
_by the V:l.ce—Chancellor“

L {e) in statute 8, in clause (2}, to
item (ii), the follow:.ng shall be added, at
the’ ‘end, namely

"and ‘one shall be a nominee of i‘.h_'e‘

Medical cOuncil of India".

T 10. Throughout the - pr:.hc:l.pa.l Act,
for the words "Academic.Council" wherever
they occur, the words "Academic Senate"
shall be substitoted.

"SubstiEELoH
- of the words
, "Academic

Senate” for

: for the words

"Academic
Council®

11, On " the 'commencem‘eur.— of tl.,;Tra.ns:.t:.onaJ
University of Health Sc:.ences (Mendment) provision

Act, 1997 -

(a}. the members of +the Academic

Connc:.l constztuted and functicning before

- - i
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the c¢ommencement of the University of
Health Sciences (BAmednment) .2Act, . 1997
{hereinafier -referred to as the said
Act), shall .continue to be such .members
and finction only wuntil the -Academic
Senats is re-constituted . in ‘accordancsa
with The provisions of the pr;nc;pal Act
as- amz.ded by the said Act;

(2 Upon the recdonstitution of the
Acadex:iyr Senate, ir accordance with. the
provisions of the said Act, the members-
of thz Academic Council holding office
as such members immediately before such
reconszitution shall cease .to hold
office as such members.- - .

G. BHAVANI PRASAD,.
Secretary to Government, .
Legislative Affairs & Justice, -
Law Depar+ment.



ANDHRA PRADESH ACTS, ORDINANCES AND

REGULATIONS, Etc.

The following Act of the Andhra
rradesh Leglslative Assembly received
the assent of the Governor on the 20th
April, 2001 and the said assent is

hereby first published on the 21lst April,
2001 in the "Andhra Pradesh Gazette for
general information:-

ACT no. 15 QF 2001.
- AN ACT FURTHER ITO EMEND THAE M. T.R.

UNIVERSITY OF HEALTH SCIENCES ACT,
1986.

Be it enacted hy the Legislative.

Asgembly of the State of Andhra Pradesh
in the Fifty-second Year of the Republic
of India as follows:-

1. {1) This Act may be called the
N.T.R. University of Health Sciences
(amendment} Act, 2001.

{2) It shall be deemed to have come
intc force with effect from the 22nd day
of December, 2000.

2. In the HN.T.R. University of
Health Sciences Act, 1986, in Section 8,

(1) in Sub-section (2), in clause
{(a):. the words, "except the Siddhartha
Medical - College, Vijayawada, the Govern-
ment General Hospital, Vijayawada and
the Centre for Training and Research in
Community Health Sciences, Mangalagiri
{hereinafter in this saction referred to
as "Institutions") “shall be omitted.

[711

Short ille and
commeancament.

Amendment of
Section 8,
Act 6 of 1955,
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(2) aiter sub-section {3), the
following sub-secticon shall pe inser:zsad,
namalys-

"(4) With effect on and from the
commencement of the N.T.R. University of
liealth Sciences {(Amendment) ack, 01

[N}
[l )

~ {2) +the control and management of
"the folleowing institutions shall stand
transferred to and vest in the Govern-
mant and chey shall function under the
administrative control of the Government,
as affiliated collieqges of the Universitys-

1. Siddartha Medical College,
Vijayawada with azttached Hosplitals,
namely,—

(a) University General  Hospital,
Vijayawada,

(o) University General Hospital,
Mangalagiri,

{(¢) Mangalagiri Hospital, Hangala-
giri,

{d) Rural Heaith Centre, Nimmakuru,
{e) S.V.R.K.M. Hosptial, Vuyyuru,

(£) Yarlagadda Venkanna Chowdary
Oncology Wing & Research Centre,
Chinakakani, Guntur District.

2

- University Dental Coll=zge and
Hospitel, Vijavyawada.-

3. Schootl of Hursing, Mangalagirxi.
{b) &all the properties, assets

(except unfinisned building and appur-
tenanc land) and liabilities, rights and
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obligations in relation te the institu-

tions az sopecified in <lause (& and all
obligations of the University in
relation to them shall devolve upon the
Governm2nt:

{c) every reﬂulax‘offlceT'or epplovee
who immediately prior bo such commence-
ment was working in any of the insti-
tutions as specified in clause (a) shalil
continue to work on deputation as iks
employee till absorption: and

(d) all tfemporary emploveez who
immediatelv prior +to such commencemens
were working im any of these institu-
tions as sgecified in clause (a) shall
continue to work in the inmstitutions in
accordance with the relevant Government
orders from time to time:

Provided that the services rendered
by any such officer ox employee in the
University prior +to such commencement-’
shall be deemed to be service under the
Government and he/she shall be entitled
to count that service for the purpcse of
increments, promotion, leave, pension,
provident fund and gratuity”.

G. TRINANDHA RAQ,
Secretary to Government (I/c),
Legislative affairs & Justice,

Law Department.
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STATEMENT OF OBJLCTS AND REASQNS

In order to improve the standards of
Medical Education and to have uniformity .
in the examination pattern, Medical
Education curriculum and conduct of
Research activities etc., it has been
proposed t0o bring all .medical institu-
tions under one roof. Further to enable
the University to concentrate on
academic matters, it has bheen decided to
de-link the Siddartha Medical College,
Vijayawada and its attached institutions
from the purview of N.T.R. University of
Health Sciences, and bring under the
fold of Director of Medical Education on
par with other teaching hospitals .in
the State s0 as to restore commecn seniority 7
and other service matters and also
eradicating the restlessncess . created
among the doctors and other categories

‘. of staff of the N.T.R. University of

Health Sciences.

In order +to achieve the above
objective it has been proposed to amend
the N.T.R. University of Health Sciences
Act, 1286 (Act 6 of 1986} suitably.

This Bill seeks to give effect to
the above decision.

S. ARUNA,
Minister for Medical,
Health and Family Welfare.
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- No..19] AMARAVATI, FRIDAY, 28" OCTOBER, 2022.

ANDHRA PRADESH ACTS, ORDINANCES AND
- REGULATIONS Ete.,

The following Act of the Andhra Pradesh Legislature received the
assent of the Governor on the 22" October, 2022, and the said assent is hereby first
published on the 28® October, 2022 in the Andhra Pradesh Gazette for general information

ACT No.19 of 2022.

AN ACT FURTHER TO AMEND THE DR. N. T R. UNIVERSITY OF
HEALTH SCIENCES ACT, 1986.

Be it enacted by the Leglslature of the State of Andhra Pradesh in the Seventy-
third year of the Republic of India as follows:-

1. (1) ThisAct may be called the Dr. N.T.R. University of Health
Sciences (Amendment) Act, 2022.

(2) It shall come into force on such date as the Government may,

by notification, in the Andhra Pradesh Gazette, appoint.
2. Inthe Dr. N.T.R. University of Health Sciences Act, 1986, for the words,

“Dr. N.T.R. University of Health Sciences” wherever they occur, the words

~ “Dr. Y.S.R. University of Health Sciences” shall be substituted.

G. SATYA PRABHAKARA RAO,
Secretary to Government,
Legal and Legislative Affairs & Justice,
Law Department.

J-38-41

Short title and
commencement.

Amendment of
Act 6 of 1986.
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PART IV-B EXTRAORDINARY

PUBLISHED BY AUTHORITY
No.12 ] AMARAVATI,  THURSDAY, 1" AUGUST, 2024.

ANDHRA PRADESH ACTS, ORDINANCES AND
' REGULATIONS Etc,,

The following Act of the Andhra Pradesh Legislature received the as.
sent of the Governor on the 31 July, 2024 and the said assent is hereby first
published on the 1%t August. 2024 in the Andhra Pradesh Gazette for general
information : '

ACT No. 12 of 2024
AN ACT FURTHER TO AMEND THE DR. Y.S.R. UNIVERSITY OF
HEALTH SCIENCES ACT, 1986.

. Be it enacted by the Legislature of the State of Andhra Pradesh in the
Seventy-fifth year of the Republic of India, as follows:

1. (1) ThisAct may be called the Dr. Y.S.R. University of Health Sciences  Short title and
(Amendment) Act, 2024. commencement

(2) It shall come into force on such date as the Government may,
by notification, appoint.

2. inthe Dr. Y.S.R. University of Health Sciences Act, 1986, for the words ~ Amendment
“Dr. Y.S.R. University of Health Sciences”, wherever they occur, the words OfA:;sz

“Dr. N.T.R. University of Health Sciences” shall be substituted.

VADDADI SUNITHA,
Secretary to Government {(FAT),
Legal and Legislative Affairs & Justice,
Law Department.
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STATEMENT OF OBJECTS AND REASONS.

Dr. Nandamuri Taraka Rama Rao, Former Chief Minister of
Andhra Pradesh had a great vision of improving quality of medical education
and health care for the benefit of people of Andhra Pradesh. He had
visualized the need for establishing a dedicated University exclusively taking
care of Medical, Dental, Nursing and Allied health educational institutions.
In order to realize the objective, he was instrumental in estaplishing the
University of Health Sciences through Act No. 6 of 1986. In addition, he has
established the University with headquarters at \ﬁjayaWada which had played
a key role in development of Medical Education in the present stgte of
Andhra Pradesh.

This is the first University in the entire country dedicated towards
medical education and health services. Recognizing his vision and
contribution to the development of holistic medical education including all
/the health services, the government has amended the Act and named as
Dr. N.T.R. University of Health Sciences by Act No.4 of 1 998 and 16 of 2006.
Dr. N.T.R. University of Health Sciences over a period of time has immensely
contributed for the dé\}elopment of medical education in Andhra Pradesh.
Subsequently, the government had amended the Act and renamed as
Dr. Y.S.R. University of Health Sciences vide Act No. 19 of 2022.

Changing the name of the University as Dr. Y.S.R. University of Health
Sciences created lot of issues for the students going for higher education

for different countries.

In acknowledgment of the vision and yeoman services of Dr. Nandamuri
Taraka Rama Rao, former Chief Minister of Andhra Pradesh, the government
has decided to restore the original name of Dr. N.T.R. University of Health
Sciences, Vijayawada.

VADDADI SUNITHA,
Secretary to Government (FAC),
Legal and Legislative Affairs & Justice,
Law Department.

Printed by the Commissioner of Printing at A.P. Legislative Assembly Printing Press, Amaravati.
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ANDHRA PRADESH ACTS, ORDINANCES AND
REGULATIONS Ete.,

The following Act of the Andhra Pradesh Legislature received the

assent of the Governor on the 7% Necember. 2024 and the said ascent ic
nereby first published on the 10" December. 2024 in the Andhra Pradesh
Gazette for general information - ‘ '

ACT No. 20 of 2024

AN ACT FURTHER TO AMEND THE DR. N.T.R. UNIVERSITY OF
HEALTH SCIENCES ACT, 1986. ' o

Be it enacted by the Legislature of the State of Andhra Pradesh in the

Seventy-fifth Year of the Republic of India as follows:-

1. (1) This Act may be called the Dr. N.T.R. University of Health Short titie and
commencement

Sciences (Amendment) Act, 2024.

/(2) Itshall come into force on such date, as the Government may,

by notification in the Andhra Pradesh Gazette, appoint

2. In the Dr. N.T.R. .UniVerSity of Health Sciences Act, 1986 Amendment of
section 41

(hereinafter referred to as the Principal Act), in section 41, in-sub- ¢
section (1), in clause (a), tpe words *. deaf- mute or sufferina T jese

from leprosy” shalil be Omitteq

IAalh ANlA 1N 40
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on42,in sub-section (2), the words

-vdment of 3.

on 42.

In the Principal Act_jn secf

“or deaf- mute or syffers O™ leprosy” shall be cmitted.

GOTTAPU PRATIBHADEV|,
Secretary to Government,
Legal and Legislative Affairs & Justice
Law Department.

Scanned with CamScanner
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STATEMENT OF OBJECTS AND REASONS

Leprosy, also known as Hansen's disease is an infection caused by
slow- growing bacteria called Mycobacterium leprae. With advances in
medicine, leprosy is now completely curable and can be rendered non-

contagious by administering first dose of»Multi-Drug Therapy (MDT).

To ensure elimination of discrimination of persons affected by
leprosy and other aspects. the National Human Rights Commission issued
acomprehensive advisory dated 14th Januéry. 2022 and one of the major
recommendations of the Advisory is to amend 97 laws providing for
discrifninatidn of leprosy affected persons in a time bound manner to end
discrimination of such persons. The NHRC has found that there are twenty
{20) iaws which are discriminatory to the persons aifecied by ieprosy
Rertaining to the State of Andhra Pradesh. Dr. N.T.R. University of Health
Sciences Act, 1986 is one among others. Therefore, the NHRC has réquestec_i
to initiate appropriate actions for amendment of these laws in a time bound

manner to end discrimination of persons affected by leprosy.

Further, -the Ministry of Social Justice and Empowerment,
Government of India in their Iettér dt: 13.10.2023 has stated that certain
statutory provisions are in force in the State of Andhra Pradesh, which have
direct or indirect effect discriminating against persons with disabilities
including Leprosy cured persons. One among such laws is Dr. N.T.R.
University of Health Sciences Act, 1986 and recommended to amendment

to remove “deaf-mute or suffering from leprosy” frem the highlighted
provisions.

As per the provisions of Rights of Persons with Disabilities Act,
2016, itis the mandate of the Government to ensure removing of all sorts of
discrimination against persons with disabilities and orovide them with aqual

opportunity in aii waiks of iife in the society

e ™
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affected by leprosy and other aspects, the Government has decided {,
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amend Dr. N.T.R. University of Health 5ciénces Act, 1986 by removing the
words " deaf-mute or suffering from |eprosy’ flO™ the Section 41(i)(a) & 42
(2) of the Act.

GOTTAPU PRATIBHADEVI,
secretary to Government,
L ega! and Legislative Affairs & Justice,
Law Department.
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